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CENTRAL ADMINISTRAT IVE TRIBUNAL

CALCUTTA BENCH

0.A, No, 69 of 1996,
Present : HON'BLE OR, B,C, SARMA, ADMINISTRATIVE MEMBER,
“HON'BLE MR, PARITOSH DUTTA, JUDICIAL MEMBER,

SURESH CHANDRA BANER JEE
Vs, |
UNTON OF INDIA & 035, ( Metro)

B

gor Applicant : Mr, A, K, Banerjee, Counsel, |

For Respondents : Ms, U, Sanyal, Counsel,

Heard on : 12,1,1996, o Urdegad on 2.1.{996;
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B,C.Sarma, Afl,

-1, This application has been moved today as aﬁ unlisted
:.g:“ mot ion,

2, ~ The applicant is aggrisved by the fact that by an Order
dated 12,12,1995 passed by tSE'disciplinary suthority, he has besn
reduced to the stage of minimum scale of pay of ®, 750-940/- with
immedizte effect, The said order was passed pursuant to the carriage

voF a disciplinary procesding instituted against - him, Inathisﬂappl;-
Gﬁ&d@g&ths:gppiicamtihgs challenged the enéire‘disciplinary proceeding
upto the Order of the disciplinary authority, The‘abpliéant has
filed an appeal on 20,12,199% (Annexure 'G' to the application), but
before the appéal could be disposed of, the applicant has moved this

matter today as an unlisted one,.

3. The ground taken mainly by Mr, Banerjes, 1d, Counsel for
~ the applicant.has been that, the sppointment of the disciplinary

authority as eell as the inquiry officer uwas not in accordance with
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the rules and, prima facie, their appojnfaents were illegal since

they were the very officers who hadg signed the T,A, bills preferred
~ applicant which :

by ‘the/and on the basis of [ is claim, subsequent disciplinary

procesding was draun up sgainst him,

~

4, . Ms. Sanysl, 1d, Counsel for the rsSpoﬁdents, strongly
opposes the admission of the application, She submifs that the
application is premature since the applicant 'had preferred an appeal
before the appéllate authority filed on 20th December, 1995 and not
even one month has been given to the appellats authority to dispose

it of, She, therefore, prays for the dismissal of the application,

5, We have heard the submissions of the lsarned Counssl for
both the parties and carefully coﬂsidered the facts and circumstances
of the case, Ordinarily, the applicant is expeéted to come bsfore
this Tribunal in the matter like this only after all the remedies .. -
available to him are exhausted, It appeafs that while the applié&ﬁfff
has preferred an appeal against the Order of the disciplinary authofﬁ; |
-ty, uhicqliidi;pugned in this case, hé did not have much patiencs

t§ wait till the disposal oF'the appealj rather he has rushed to

this Tribunal on a second thought, In the conspectus of the Cass,.

we are of the viey that this applicetion is premature and, hence, -

it can be disposed of at the stage of admiss ion itself with a suitable

direction on the respondents,

6. In view of the above, the application is disposed of with
the direction that the appellats authority shall consider the appsal
petition filed by the applicant on 20,12,1995 as per law within a
period of 2 months from the date of communication of this Order and

the result of the appeal shall also be tommunicated to the applicant

| within one month thereafter, The applicanf is given liberty to

approach this Tribunal if he feels aggrieved by the Order of the

appellate authority passsd in the matter, Ue pass rder as to costs,
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